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Paper I
Civil Law

Time: 3 hrs. Max. Marks: 200

Note:

(1) Attempt any eight questions.

(2) Marks carried by each question on its part are indicated as its end.

Q. 1. (a) Comment on the statement that an execution court cannot
go behind the decree.

(b) A plaintiff gives notice under section 80 of the Civil Procedure
Code and institutes a suit before two months but is allowed to withdraw
the same with liberty to file a fresh suit. Is he entitled to file a fresh
suit without a fresh notice?

(c) Notice is given by A under section 80 of the Civil Procedure
Code of a proposed suit. A dies before the institution of the suit. Does
the notice by A ensure for the benefit of his legal representative?

Q. 2. (a) Discuss the doctrine of constructive res judicata.

(b) A sues B to recover certain property belonging to the estate of
C, alleging that his (A’s) father had been adopted by Cs brother D, to
whom the property descended on Cs death. The suit is dismissed on
the ground that the adoption is not proved. A then sues B to recover
the same property claiming it as C’s Bandhu. Is the suit barred as res
judicata?

(c) A, alleging that he is the adopted son of X sues B to recover
certain property granted to him by X under a deed and forming part of
the estate of X. The court finds that A is not the adopted son of X, but
that he is entitled to the property under the deed and a decree is passed
in favour of A. Will the finding that A is not the adopted son of X
operate as res judicata in a subsequent suit between A and B in which
the question of adoption is again put in issue?
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Q. 3. (a) What is a suit of a civil nature? Give a few examples.

(b) A obtained a decree ex parte against B, and in execution of the
decree brought the properties of B to sale and himself became the
purchaser. On appeal by B, the appellate court set aside the decree and
remanded the suit for rehearing. Then B applied for restitution. While
that application was pending, the suit was heard and again decreed. A
then contended that as the suit had been decreed no restitution could
be granted. Is the contention tenable?

(c) An application is made to a court of first appeal to admit an
appeal from the original decree after the expiration of the period of
limitation. Even though the court has the power, on sufficient cause
being shown, to admit the appeal, it refuses to do so holding in the
exercise of its discretion that there did not exist sufficient cause for
not presenting the appeal within the prescribed time. Can this be a
ground for second appeal?

Q. 4. (a) Distinguish between judicial and extra-judicial confession.

(b) Discuss fully the evidentiary value of retracted confession.
[llustrate your answer.

Q. 5. (a) What is dying declaration? Discuss fully its evidentiary
value. Can an accused person be convicted on the basis of dying
declaration alone?

(b) If a person making a dying declaration happens to live, can the
declaration be admitted in evidence? If so, what will be the value of
such statement in law?

Q. 6. (a) On whom does lie the burden of proof in criminal cases?
Is the standard of proof in civil and criminal cases the same? Discuss.

(b) P was the wife of X. Two months after the death of X she
marries Y. Five months after the marriage a son Z is born to P. Who is
legally the father of Z?

Q. 7. (a) What are the principles on the basis of which specific
performance of a contract is decreed or refused?

(b) State whether specific performance of the following contracts
can be obtained:—

(i) acontract to marry,
(i) a contract to lend money on a mortgage.
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(iii) a contract by a guardian to purchase immovable property
on behalf of minor.

Q. 8. (a) Distinguish between rectification and rescission of a
contract.

(b) What is specific performance with a variation?

(c) Distinguish between prohibitory and mandatory injunctions.
On what principles are temporary injunctions granted?

Q. 9. (a) What are the essentials of a valid offer?

(b) A makes an offer to B for sale of a radio to B for Rs. 200 only.
Next day he sells the radio to C and this fact comes to the knowledge
of B from his friends. Can B still accept the offer of A?

() A gave some gold to a goldsmith named B. The goldsmith put
the gold. in his safe and posted a watchman outside the room. In a raid
by dacoits on the house of the goldsmith, along with his other property

A’s gold was also taken away by the dacoits. Is B liable to A to pay the
value of the gold?

Q. 10. (a) Discuss (i) promissory estoppel and (ii) fundamental
breach of contract.

(b) A person named A entered a famous shop of jewellers at Delhi.
He selected a few pieces of ornaments including a diamond ring. After
settling the price of the ornaments he gave a cheque of that amount to
the jeweller by putting the signature of one R, a famous man of Delhi,
on the cheque. Thereafter he stated to the jeweller that all the ornaments
were needed to be given in present to his prospective daughter-in-law
in the marriage of his son and therefore, they could be sent to him later
after the jeweller had got the cheque encashed. However, he expressed
the desire to take the diamond ring immediately as the same was to be
given at the time of engagement on that very day. The jeweller had
heard of R but had never seen him. Relying on the statement of A he
let him take the diamond ring with him, A pledged that the same day
for Rs. 2000 only with B. Can the jeweller claim the ring from B?

Q. 11. (a) Comment on the statement that dissolution involves a
change in the relation of partners but does not end partnership.

(b) Distinguish between condition and warranty and give two
illustrations of each.
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(c) A contracts to sell ® B all the grain that may be produced on
his farm. The entire crop ¥ lost due to failure of rains. Who shall
suffer the loss? p

Q. 12. (a) ‘The relatiof of partnership arises from contract and
not from status.” Discuss. ¥

(b) A gave his new woflllen trouser to a laundry for cleaning. On
the laundry receipt it was witten that in no circumstances the launderer
would be liable for any losgbeyond 5% of the cost of the clothe. Due
to the negligence of the laufdry people A’s trouser got burnt. What is
the liability of the laundryiowards A? (a) A is a teacher in a degree
college and B is his wife. A goes to Germany on study leave for one
year.In A’s absence B mairltains herself with the money sent by A. On
times when there is delay in the arrival of money she takes goods on
credit and pays after she ge'ls the money. Thus once she purchased on
credit one maund of rice, four sarces, and one gold necklace. Fifteen
days after this A came bacf(. Of which of these goods A is bound to
pay the price? }

¢ Paper 11
§Civil Law
Time: 3 hrs. | Max. Marks: 200
Note: Answer any Flve questions, out of which Three must be
from Part A and Two from¥Part B.
j Part— A
Q. 1. (a) Who are the parsons capable of giving a child in adoption
and when is the permissionsof the court necessary in this regard?
(b) Are the following z:ydoptions valid?
(i)  Adoption of a® year old Parsi girl,
(i)  Adoption of aHindu boy aged 16 years.
Q. 2. (a) Distinguish b{&ween Divorce and Judicial separation.
(b) When can a court re}use to pass a decree of divorce despite the
proof of the ground? !

(c) Can an unchaste [-’indu wife claim maintenance from her
husband? ;

‘r
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Q. 3. (a) Explain the gift of MUSHA.
(b) P, a Muslim has a son S, a wife W and a grandson G from a

predeceased son D. P make a will of his whole property in favour of
G. Decide the validity of this bequest.

Q. 4. (a) The law of adoption is unknown to Muslim Law. In this
connection explain the meaning of acknowledgement of paternity under
Muslim Law.

(b) Who is entitled to guardianship of a Muslim wife who has not
attained the age of puberty?

Q. 5.(a) A and his three sons, B, C, and D constituted a Mitakshra
coparcenary. B gets himself separated. Then A dies leaving behind the
three sons and a widow W. B demands a share in the interest of A in
the coparcenary property as well as his separate property. But other
heirs refuse to give him. Decide.

(b) What is a suit for restitution of conjugal rights? Does the refusal
of awife, to resign from her job amount to withdrawal of society without
reasonable cause?

Q. 6. (a) Explain the widow’s right of retention in lieu of her dower
debt in Muslim Law.

(b) Two Muslims A and B were married on 18.6.85. It was agreed
by the parties that if A took a second wife, B will have a right to
pronounce divorce to herself. A took a second wife on 10.4.87. B
pronounced divorce on 20.4.87. Is it a valid divorce?

Part- B

Q. 7. (a) ‘Limitation bars the remedy, but does not destroy the
right.” Discuss and state the exception if any.

(b) A borrowed a sum of money from B. The last date for filing
the suit fell on Sunday. On Monday, the next day A gives a written
acknowledgement to B. Advise B whether he should file the suit
immediately or he can do so after sometime. Give reasons.

Q. 8. What is legal disability? To what extent such disability
extends the period of limitation under the Indian Limitation Act?

Q. 9. (a) In what circumstances the Registrar can proceed to the
re-registration of a document?
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(b) Can a document, not presented for registration within time, be
registered after the expiry of the prescribed period?

(c) When the document executed by several persons at different
time may be presented for registration?

Q. 10. State the powers and duties of Registering officers under
the Indian Registration Act.

Paper II1
Criminal Law
Time: 3 hrs.
Note:
(1) Answer Eight questions.
(2) Figures to the right indicate full marks.
(3) Answer should be precise.

(4) Reference of Sections and important decisions wherever
relevant should be given.

Q. 1. Discuss the doctrine of Mens rea. How has it been diluted in
the case of strict liability offences?
Q. 2. Distinguish between any two of the following:—
(a) Wrongful restraint and Wrongful confinement.
(b) Kidnapping from lawful guardianship and Abduction.
(c) Preparation and Attempt.
(d) Common intention and Common object.
Q. 3. Decide the following:—

(a) A and D were cousins and lived in adjacent houses. They were
not pulling on well and one day they started quarrelling in front of
their houses. A held a Kati (sharp-edged weapon) while D was having
a stick in his hand. In the course of quarrel, N, the son of A, threw a
small knife towards D. D warded off the knife with his stick and it fell
down near him. D attempted to pick up the knife, A gave a stroke with
his Kati on the head of D. D received a severe cut injury and fell down
senseless and died after two days.

(b) A contracted to construct a house for B for Rs. 75,000 which
covered cost of building materials and of labour. According to the

Max. Marks: 200

|
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contract, Rs. 15,000 were to be paid to A as advance and the balance
was to be paid in four equal installments at the completion of certain
stages of construction. Accordingly the advance was paid to A but he
did not construct the house nor did he pay back to B the amount of
advance. Can A be held guilty of criminal breach of trust?

Q. 4. Decide the liability of A in the following:—

(a) A received a divine order in his sleep to sacrifice his child of
five years of age. He carries on the order and kills his son.

(b) B c'aimed to be proof against a sharpened instrument and invited
A to get the fact tested. A cut B on arm but B bled to death.

(¢) A without knowledge of the guardian takes H a girl of 16 years
out of the possession of her guardian on t*_ request of the girl. He
restores her after one week to her parents.

Q. 5. Point out the essentials of a ‘charge’. Can there be a joinder
of charges in a trial under the following circumstances?

(a) A commits thefts on four occasions in 1986, of which two are
punishable under section 379 IPC and the other two under Section 380
of Indian Penal Code.

(b) A attempts to rescue B from the custody of police and while
making such attempt causes grievous hurt to constable C and simple
hurt to constable D.

Q. 6. Describe the procedure to be followed by a magistrate when
a complaint is filed before him. When a complaint may be dismissed
by a Magistrate?

Q. 7. Distinguish between any three of the following:—

(a) Acquittal and discharge.

(b) Reference and revision.

(c) Compoundable and non-compoundable offences.
(d) Cognizable and non-cognizable offences.

(e) Inquiry and trial.

Q. 8. What is a summon case? State the procedure laid down by
the Code of Criminal Procedure for trial of summon cases.

Q. 9. Explain any two of the following:—

(a) Judicial notice.
(b) Hostile witness.
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(c) Leading questions.

(d) Accomplice.

(e) Res-Gestae.

(f) Privileged communications.

(g) Hearsay evidence.

(h) Relevancy of confession in criminal trials.
(i) Estoppel.

Q. 10. Discuss the essential elements of a Dying Declaration. When
is a Dying Declaration relevant?

Q. 11. ‘Burden of proof loses its importance when both parties
adduce evidence.” Comment.

Q. 12. Explain ‘examination-in-chief’, ‘cross-examination’ and
‘re-examination’.

English Composition
Time: 3 hrs.
Write an essay on any one of the following:—
(a) The impact of Television on our life.
(b) Politics and Morality.
(c) Women’s liberation.
(d) My vision of India in the twenty-first century.

Max. Marks: 200

Hindi
Time: 3 hrs Max. Marks: 100
1. fret = fowg | 99 9@ =i F fraey fafe-
(&) Tg-frior A faenfefat &1 e
(@) =eS-gen
() A 9! 9% g B! B!
(%) T SR T Tkl
(T) SRASARY
(9) Hia FU-TER 1, T81 @ 3 =E 25
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2. 9 fRu U iy it 5=t ° = Sifeu-
(F) ¥RG 9 uH arfEt
Bal ¥ el ¥ I,
YA W He- s,
I § g S
faedt =1 gfamr sIfET
gefed eves A faaa,
Rl ¥ R g U=A
Mg & ad 9 fagoor w79,
g8 YA R H yaraHt

AGAr

1 HEdl 8 38U AN
HHed 31g-5ad ¥ 77,
T4 TH FR IR TS &
e & "9H-° guH|
A0 GH FaA FST B
fovam® W@ S 9gae |
Yy a-d 981 H
ed & gL gHad |
(@) ¥t F1 FW T 2, TR 9 e I8 IE Bl St
2 fee o=@ o SuH 9 B 21 9 ot W Sga-¥ A
T BH ¥l SR g9 1 gER gfd € IR 1 SR 39
T e a € % Fel gan i fF o ke &1 R feen
=1 Wt el i ferd &1 St TmeH S99 o @ 3 9 "€t
& AR P WA H-UF Fic 39 &9 ¥ AW 8, qHI favaehedm
F BT TTH I FE G & & TR T AR A e
1 ot 2fEF 3R gueE FT FIW FifT o 5= 9 =1 79 gwd
FoRA PN e @ A e H o o2 € o1 919 &2 Bl 4@
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it o 3 1 w0 | v ok wifw @ oo T wa, @
3T 39T TIF Fal erar?

AT

IRA. T W& F uH Rl T 8R H <en S 2, S |

R 2 I W w2 R Toifes et @ agE @
At ok Tl fedl W amfa @ SfT sk o A
Q-1 kT I3 TIE TE B e T F 9EH SUHR W
T wfewl fredt ot # ud & 9w B e T
AR a1 foey TR e 7= e =fen o, w1 T B
IR o A S # SR W) sfRE T $ faweE ® .
foem @ @ frw s §) fiW, ww - o fr w5 a9
fagia st ifd & oTuR B w9 F whewR w3 o =T sl @
® T e W A @ e e afen 39 e
F AR e R A F s fewm w =i 15

3. 39 U+ & A erqEre #ife-

Men who are always grumbling about their poverty, complaining
of their difficulties, winning over their troubles and thinking that their lot
in this World is mean and poor, will never get any happiness out of life
or achieve any success. However mean our life may be, if we face it
bravely and honestly and try to make best of it, we shall find that after
all it is not so bad as we thought; and we may have our times of happiness

and the joys of success. There is nothing common or unclean, until we
make it so by the wrong attitude we adopt towards it.

4. ¥ Wl SR wEEdl § ¥ Rt WR # o fafau sk
S & I A § gE S
- (%) TW A I e B
(@) e eR 9 TR B
() 39 &1 Y YH &1 9
(7) foe&t # faer wmm

r
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(F) T 2 ™@RE B
(F) Fr ER e
(8) W GIR H TH TER H|
() "9 7 99 H 90 Hg9E| 12

5.3 9§ ¥ R Ui w g v fafa-

(%) 9 3eHr & fau TS ansl

(@) &% §<H Hi 9% 31 B

() 39 el A % 401 & A WA €

(9) & T A H/d wEA W@ 91

() w fa § f&a sgam & sm § wm

(@) & A = oFw frae ® 2

(¥) T IH TF T W TF A6 I T

(§) TH %1 3 4 fegl et & @ 1 @ & @At S
6. (F) f<l 91 =1 & faudaeds v fafau:-

1. ommE 2. GFR
3. 3Hf 4. IaH

5. 990 6. TosH

7. g@EuEt 8. fim 4

(@) 31 I & fou gamds tE-tw v fafad -

. TIRE ¥ U@ 99 d% 1 S|

2. T AT &S S I

3. W w1 @RI

4. U g H 9HE 4




